
Registered No. WBISC-247 No. WB(Part-lV)/2024/SAR-1 

MAGHA 12] 

il(nlkata 

��lf'i:1<=1 � 
Extraordinary 

Published by Authority 

THURSDAY, FEBRUARY 1, 2024 [SAKA 1945 

PART IV-Bills introduced in the West Bengal Legislative Assembly; Reports of Select Committees 
presented or to be presented to that Assembly; and Bills published before introduction in that 
Assembly. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

of Procedure and Conduct o f  Business in the 

West Bengal Legislative Assembly, the publication of the 

following Bill, together with the Statement of Objects and 

Reasons and the Financial Memorandum which accompany 

it, in the Kolkata Gazette, the Bill, the Statement of Objects 

and Reasons and the Financial Memorandum are 

accordingly hereby published for general information:-

NOTIFICATION 

No. 119-L.- 1st February, 2024.-The Governor 

having been pleased to order, under rule 66 of the Rules 

Short title and 

commencement. 

Bill No. 1 of 2024 

THE HOWRAH MUNICIPAL CORPORATION 

(AMENDMENT) BILL, 2024. 

A 

BILL 

to amend the Howrah Municipal Corporation Act, 1980. 

WHEREAS it is expedient to amend the Howrah Municipal Corporation Act, 1980, 

for the purpose and in the manner hereinafter appearing; 

It is hereby enacted in the Seventy-fifth Year of the Republic of India, by the 

Legislature of West Bengal, as follows:-

1. (1) This Act may be called the Howrah Municipal Corporation (Amendment)

Act, 2024. 

West Ben. Act 

L VIII of 1980. 






























